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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.1308 OF 2024 

IN THE MATTER OF: 

BIJENDER KUMAR  …APPLICANT 

VERSUS 

UTTARAKHAND POLLUTION 
CONTROL BOARD & ORS. 

....RESPONDENTS 

SHORT REPLY ON BEHALF OF 
RESPONDENT NO.2 NAMELY IRCON 
INTERNATIONAL LIMITED   

MOST RESPECTFULLY SHOWETH: 

1. That the present O.A. has been filed by applicant, which is beyond the

period of limitation and highly barred by time and hence is liable to be

dismissed at the outset. As per the Application, applicant seeks setting

aside of permission order, dated 21.05.2022; cancellation of Consent

to Establish dated 18.11.2022; cancellation of CCA renewal letter

dated 27.12.2022; and renewal letter dated 02.05.2023, wherein nearly

02 years have elapsed since the grant of initial permissions. In view of

Section 14, more than six months and a further period of sixty (60)

days thereafter has lapsed and, therefore, the application for cancelling

the permission granted in favor of answering respondent, is liable to

be dismissed being barred by limitation.

2. That it is relevant to mention that answering respondent no.2 namely

M/s. Indian Railway Construction Company Limited (IRCON) is a

Public Sector Undertaking established in the year 1976 under the

Ministry of Railways. IRCON is well-known for undertaking

challenging infrastructure projects, especially in difficult terrains. The

core competence of the Company is in the area of railways, highways

and engineering and construction projects.
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3. That National Highway Authority of India (hereinafter referred to as 

‘NHAI’), in Concession Agreement with IRCON Haridwar Bypass 

Limited has undertaken construction of new alignment of Four Laning 

of Haridwar Bypass Package-1 from Km. 0+000 (Km 188+100 of 

NH-58) to Km. 15+100 (Km 5+100 of NH 74) in the state of 

Uttarakhand. For the purposes of executing the said project, the 

present temporary plant has been set-up, which would be dismantled 

upon completion of the project.  

 
4. That the allegations by the applicant that answering respondent has 

encroached upon the land, in question, is completely erroneous, as is 

evident from the facts and documents executed by different 

Government Departments in favor of the answering respondent, that 

the land has been leased to facilitate smooth and timely construction 

of the national highway, which is in larger public interest.  

 
5. That the following list of dates and documents would clearly show 

that the answering respondent is not an encroacher and infact is 

working with due permissions of government departments, on a 

project of national importance: 

 
(a) IRCON, vide letter 08.03.2022, requested NHAI for allotting 

approximately 50000 sq. mtrs of land for setting up of a 

temporary camp/ casting yard at a nearby location of the project 

alignment. A copy of letter, dated 08.03.2022, by IRCON to 

NHAI, is attached as Annexure R-1. 

 

(b) In furtherance thereof, NHAI vide letter dated 09.03.2022, 

requested Executive Engineer, Irrigation Department, Haridwar 

to make available the suitable land parcel at Bairagi Camp since 

execution of the project was in national interest. A copy of 

letter dated 09.03.2022, from NHAI to Executive Engineer, is 

attached as Annexure R-2.   
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(c) Thereafter, the District Magistrate, Haridwar, vide Office Order 

dated 21.05.2022, granted permission for setting up a temporary 

plant for a period of three years and consequently letter, dated 

24.05.2022, was issued to the IRCON for granting permission 

to set up the casting yard for a period of three years. A copy of 

letter, dated 24.05.2022, by Executive Engineer, Irrigation 

Department, Haridwar, is attached as Annexure R-3. The land 

was leased at a monthly rent of Rs.1,07,600/-, which the 

applicant has been paying regularly.  

 
(d) Government of Uttarakhand also granted in-principle project 

approval for setting up the ready-mix concrete plant, vide letter 

dated 10.06.2022, a copy of which is attached as Annexure R-

4.  

 
(e) Uttarakhand Pollution Control Board, vide letter dated 

14.11.2022, granted Provisional Consent to Establish for setting 

up the plant with specific conditions, including specifying the 

noise levels to be maintained during the day as well as during 

the night. A copy of Provisional Consent Order, dated 

14.11.2022, is attached as Annexure R-5. 

 
(f) Uttarakhand Pollution Control Board, vide letter dated 

18.11.2022, granted Consent to Establish, a copy of which is 

attached as Annexure R-6.  

 
(g) Answering respondent was then granted Provisional Consent 

Order (Consolidated Consent and Authorization ‘CCA’), vide 

letter dated 09.12.2022, specifying the noise levels to be 

maintained during the day as well as during the night, a copy of 

which is attached as Annexure R-7. 

 
(h) Consolidated Consent to Operate and Authorization (CCA) was 

granted by Uttarakhand Pollution Control Board, vide letter 
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dated 27.12.2022, for a period upto 31.03.2023, again 

specifying the noise levels to be maintained during the day as 

well as during the night, a copy of which is attached as 

Annexure R-8. 

 
(i) Further, Consolidated Consent to Operate and Authorization 

was also granted, vide letter dated 02.05.2023, for a period upto 

30.09.2027, a copy of which is attached as Annexure R-9. 

 
Hence, answering respondent is operating a temporary ready-

mix plant, after taking due permissions and approvals from the 

competent authorities and has not encroached any area 

unauthorizedly occupied any land.  

 
6. That the contention of the applicant that a notice, dated 13.03.2024, 

had been sent to the answering respondent for vacating the area, in 

question is wrong and vehemently denied. No such notice has been 

served on the answering respondent and the correctness and veracity 

of the said notice is disputed. Further, answering respondent would 

like to state that the temporary plant is situated more than average 

distance of 200 mtrs. away from the edge of River Ganga and is not 

set-up in the flood zone. Further, Uttarakhand Civil Aviation 

Authority has itself established a permanent structure (hanger), which 

is closer to the edge of the river than the temporary plant set up by 

answering respondent. This is evident from the perusal of satellite 

image of the plant showing the distance from the river and also 

showing the permanent structure created by the Civil Aviation 

Authority, a copy of which is attached as Annexure R-10.  

 

7. That the allegation of the applicant the answering respondent is saving 

in rental and transportation costs is completely erroneous. Rental cost 

is at par with nearby private land. Further, no such big land parcel was 

available for construction of such huge PSC Girders of 43m length in 

the near vicinity, which even the applicant acknowledges. Ready mix 
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concrete plant could not be set up near the Ganga Bridge area as it 

falls into the forest area and no activity would be permitted and hence 

the present temporary plant has been installed at the place duly 

approved by the Government authorities. 

 
8. That the answering respondent has duly taken all environmental 

permissions and all parameters are being monitored. Further, no 

hazardous waste is being generated. Hence, the answering respondent 

is duly operating in compliance of all the norms and guidelines. 

 
 

9. That answering respondent has not violated any of the rules and 

regulations or orders that have been passed and has only set up a 

temporary structure to facilitate timely construction of the highway 

project, which is in national interest. Answering Respondent is not 

found violating of any environmental norms by any of the authority 

and the present application is merely an attempt to derail the project, 

which is being undertaken in national interest by a Government 

Company, under the Ministry of Railways, alongwith National 

Highway Authority of India.  

 
10. That the answering respondent is filing the present short reply and 

reserves right to file such further and detailed reply, as may be desired 

or directed by the Hon’ble Tribunal.  

 
It is, therefore, most respectfully prayed that this Hon’ble Tribunal 

may kindly be pleased to dismiss the present application in the interest of 

justice.      

 
 

ANUBHA AGRAWAL 
ADVOCATE FOR THE RESPONDENT NO.2 

DATED: 21 .04.2025 
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,.._.._ 

NOTARIAL 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1308 OF 2024 

IN THE MATTER OF: 

VERSUS 

RAKHAND POLLUTION CONTROL 
&ORS 

... APPELLANT 

.... RESPONDENTS 

IRCON INTERNATIONAL LIMITED, Registered Office at: Plot No.C-

4, District Centre, Saket, New Delhi-110017, do hereby solemnly affirm 

oath and state as under: -

That I am the General Manager/ Civil of Respondent No. 2 Mis. 

RCON INTERNATIONAL LIMITED and as such competent to 

wear and affirm this affidavit. 

That I hav·e read over and understood the contents of 

accompanying Reply and state that the facts stated therein are true 

and correct to my knowledge and belief and based on the records 

of the Company. 

3. The annexures annexed to the reply are true copies of their 

respective originals. 

~- . 
DEPONENT 
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VERIFICATION: 

I, the deponent above named deponent hereby verify that the 

contents of paras 1 and 3 of my above affidavit are true and correct to 

my knowledge & belief, and based on the records of the Company, no 

part of it is false and nothing material has been concealed therefrom. 

Verified at Haridwar on the 19th day of April, 2025 

ESTEO 
...,.,..,.., 

\ 9, '-\-l..~ 
ASHOK SHARMA 
.NOTARY ADVOCATE 

.. GOVT. OF INDIA 
.. Otstt & SESSION COU"1 --·~-

... ~- . 

DEPONENT 
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IRCON HARIDWAR BYPASS LIMITED 
(A Wholly Owned Subsidiary of lrcon International Limited) 

CIN: U45209DL2022GOl392406 

No.: IRCON/NHAI/Corr-01/cJ 

The GM (T) & Project Director, 
NHAI, PIU - Dehradun, 
# 171, Phase-1, VasantVihar, 
Dehradun - 248006 (Uttarakhand) 
Email id: piuvasantvihar@nhai.org 

Dear Sir, 

Dated: 08.03.2022 

Sub: Upgradation and Four Laning of Haridwar Bypass Package-1 from KM 0+000 (KM 
188+100 of NH-:58) to KM 15+100 (KM 5+100 of NH-74) in the state of Uttarakhand on 
Hybrid Annuity mode"- Requirement of land for setting up of Casting Yard 

Ref: LOA no.NHAI/PIU-W/HRR/Estimates dated 06.01.2022 

Dear Sir, 

This is in reference to NHAI LOA dated 06.01.2022 referred above, vide which construction 
of the subject project has been entrusted to Mis. lrcon International limited. 

In this regard, it is submitted that we require adequate land for setting up of Camp/ Casting 
yard at a nearby location of the project alignment. · 

After extensive survey, our executing agency has identified a land of approx. 50,000 Sqm of 
Bairagi Camp .owned by State Irrigation Department of Uttarakhand. 

The proposed camp site will allow us to set up a workable temporary casting yard located at 
an optimum distance from the execution site, thereby ensuring speedy and timely execution 
of the project. 

It is understood that this land parcel is vacant and the departmenfi~·willing to leas~ out the 
same on mutually agreed terms and conditions. 

It is submitted that necessary approvals/ environmental clearances for setting up of Casting 
Yard and Concrete Mixing Plant at Bairagi Camp shall be obtained by us and all the related 
expenditures i.e. Lease Rent, Fees, Taxes etc. shall also be borne by us. 

Your good office is requested to recommend and forward this request to the Executive 
Engineer, Irrigation Department, Uttarakhand, Haridwar, so that further modalities of 
hiring/leasing between the Irrigation Department & the executing agency may take place at 

the earliest. 

Thanking you & assuring you of our best services always, 

Fo on behalf of 
IR 

Regd. Office: C-4, District Centre, Saket, New Delhi-110017, India 
Dhn .. n Mn ,. 1\11. ?OC'.t:.l:t:t:.t:. 17-.v !\In ,. 1\11 . .,?t:.!:??Ot\O 

ANNEXURE R-1
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~1-<tftll -<l~ll -<IGt'il'hU~q,'<ol 
~ ~ qcix1>Jl•11•f+i?11~t1. ~ ~) 
National Highways Authority of India 
(Ministry of Road Transport & Highways, Govt. of India) 
qR4)u1-1l<blllMll-i,<bl,-qiff-d~6I~, (~6·<1~'1) 
Project Implementation Unit-Vasant Vihar (Dehradun) 
lj'qiR ~o 111. $ir-1,qth1~t:t·<.~- 248006 
House no.171, Phase-I, Vasant Vihar-Dehradun - 248006 

NHAI/PIU-VSNT-VHR/44011/LA(HDR Ring Road/2021/ ! 8 Sr 
To, 

Executive Engineer, 
Irrigation Department, 
Haridwar, Uttarakhand 

@ 
~/Phone : 0135-2760001 
i--.t;r/E-ma ii ;; pluvasantvlhar@nhal.org 

~/Web~ite :www.nhai.gov.in 

Dt.09.03.2022 

Sub: Upgradation and Four Laning of Haridwar Bypass from Km. 0+000 to Km. 24+800 in the state 
of Uttarakhand. Reg- Requirement of Land for setting up Casting Yard. 

Ref: - M/s IRCON International Ltd. office letter no. IRCON/NHAI/Corr-01 /03 dated 08.03.2022. 

Sir, 
It is to informed that NHAI, HQ has been issued LOA dated 06.01.2022 vide which the work for 

construction of subject project has been assigned to M/s IRCON International Ltd. 

In continuation of same concessionaire vide letter cited above has intimated that suitable 
land parcel is available at Bairagi Camp under your jurisdiction for setting up of Camp/Casting yard 
for the subjected project. Concessionaire has also undertook to procure necessary 
approvals/clearances and to pay necessary fee/charges for setting up of said camp. 

In view of execution of project of national interest the concessionaire's request is being 
forwarded for taking necessary suitable action at your end. 

Thanking You 

Encl: As above. 

Copy to: For _kind information please. 
(i) R.O. Uttarakhand, NHAI, Dehradun. 
(ii) Disrict Magistrate, Haridwar. 

Yours faithfully, 

~ · 

(P.K. Mourya) 
GM (Tech) cum Project Director 

PIU-Vasant Vihar (Oehradun). 

(iii) Mis IRCON International Ltd. for kind information & necessary action please. 

~ : ~ ~o ijfi-s -qct 6, ~-10. ~. ~ ~-11001s. ~ : 91-11-25014100/200 
Head Office :Plot No. G-5 & 6, Sector-10, Owarka, New Delhi - 110075, Phone: 91-11-25074100/200 

ANNEXURE R-2
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Uttarakhand Pollution Control Board 

Regional Office,Roorkee, 

Irrigation Design Building, Canal Road 

Roorkee (Haridwar), Uttarakband 247667 

Provisional Consent Order (CTE) 

AppliCJttio.n No-3103120 Dated: 14/11/20+J 

Ref N.o-,3880/ iE.PPCB/Roorkee. RO/Ha~idwadCTE/31.03120 

To 

M/s MIS IRCON INTERNATIONAL LLMITED 

BAIRAG I CAMP PARKL."iG KANKlIAL DISTT HARlDWAR 

District: Haridwar 

Phone no: 9805309622 

S UD: Consent to Establish (NOC) under Section 25 of 

REF: Your Application No. (CtE:CTE)-Frcsh 3103120 and Dated 10/11/2022 

Wilhour prejudice to the power, of this Board under the Water (Prevention and Control of Pollutiou) Ac;t- 1974 , the Air Act-I 98 l and the t::nvironment (Protection) 

Act- l 986 and without reducing your responsibil ities under the s~irl A.c1~ in any way, this is to inform you that this Boa rd grants Consent tu fatablis)l for setting up 

of an indu tnal plant/activities a1 BAlRAG l CAMP PARK] 1G KANKHAL Of TT HARIDWAR Phone No . 980530962'.!for the manufacturing of the 

i t..:n1s1p.-odw .. :ts a memioned io the detai led order "•*. 

The Validity period of the order will be Five Years from the date of issue of CTE (NOC) order. 

l CTE Order No: 3103120 Valid upto- I 1/11/2027 

All Conditions under tbe shall be App licab le to you a.s mentioned in the detailed Consent Order *** 
.Approved CETP: t-.or Linked ro any CETP 

Approved TSDF': Bharat Oil & Waste i\fanet~emem Lrd.[J 1454] 

3. GENER.\£ CO~DITIONS :-

a) This order is provisional order and detailed order is consicered as final. 

b) All the condition and provisions underthe Water Act 1974. the Air ct 1981 and the Environment (Protection) Act 1986 and the rules made there under ,hall 

b.e compiied with*. 

c j All the condition, anti pruvi ions under the Hazardous Waste (Management, Handl ing and Trans boundary Movemen t) Rule, 2008 as amended sha ll be 

c mplied with* . 

d) The concentration of Noise in ambient air within the premises ofindu,trial unil :,h,, 11 not exceed following i<::vels: 

Between 6 .-\.M . and 10 P.M .. 75 dB (A) 

Between 10 l'.M. and 6 A.M .. 70 dB (A) 

e) In ca,e of change of ownership/ management the nam and address of the new owners I partners/ d irectorsi proprietor or equipment or working concl itions as 

mentioned in the consents fonni order should in1tuetl ia1el y be inrimated ro the Board. 

f) Industry shall have to display da1a outside rhe main factory gate with regard to qua11t ily anti nature of hazardous chemical bemg handled in the plant, including 

waste water and air emissions and solid haz.arrlOlts wastes generated within the factory premises. 

This is computer generated order. Signarme is not required . 

Pagel 
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g) Adequate pkmtmion shaH be (:arried (mt aJJ ah)ng: the periphery of tl1c mdustrial pren1ises in such a way th;it the density of plantation ls atieast 1 COO trees per 

ac:n: "f laml and a green belt of 5 meters v,idtb is developed. 

h) The applicant shall hzvc to sl1bmit the return~ in prescribed f01m regardlng water consun1ption and shall have to make payment of water cess to the Board under 

the WaterCess Act- l977. 

j) Adequate piantation shaH he carrie:rl 011t all along the periphery of the industrial prerniscs in such a ... vay that the deusity of plantation is at1east I000 trees per 

acre of ianC and a green belt of 5 n1eters \Vidth is developed. 

i) The applicant ;:;hall i:btain membership \;f common infrastructure tOr dispo$aI of effluent/ Hazardous waste. 

j) The appiicJnt shcU hu\vevc:r .. not \Vithout the prior consent of the Board bring into use any nev.-" or alte.red outlet lOr the discharge of ~ffiuent or gaseous e:mis~iun 

or sewage waste frorn_ the proposed industrial plant_ The applicm1L is required to ma.1-::e appHcatlons to this Board fOr this purpose in the prescribed forrns under the 

provisions of the \Vater Act-1974, ths: Air .Act-19R J and the Environn-.cnt (Pn:-,tection) Act.-19i6. 

k) If it is e~rnblished by any competent authority thir thr·: damage 1s cauS:1:!d due r.o their industrial act}~,,·I,1cs to any person or !Iis prvperty~ in that case they are 

obt1ged to pay the compensation as determined by the competent authoriry. 

***N~te .. :Actr~s11e~ifii:;l;1j}ustri:sg~~in,~;~f~~c~P'.ec~fi<!YCJi!l~ti()t1jt>'•• 
alo~g'\vithti-odu~t,W!J~e•.~i~tet e'.ffluenf <f:el~fls,5c~~ll.JJ e pre~fselY/ 
men.tij)n~d 1n t~e D:ET:~IL~D<I:o:~~en. · ··. >· .. ·· : c:/,1..}'i.s!: 
. ***~.of,e(I'~isis.o~lypi-t¥j;)sio!1~}t( . . !fe~!.in~l.(t 
(]!) n,~e nt(A:µ~f IO r{:ifi(i()~j}li '.(j~ti:ttOJ)J.)VJ .. ·. . . . . . .. . . :f?J'.~().tnpet~li.tt.J 
authority shall thetimil and :valiq Con~e1lt/A.utli iiat.i.on: ,r ' .. · . 

For and on behalf of 

l'ttarakhand Pollution Control Board 

This is computer generated order. Signature is not required. 

Page2 

RO Roorkee 

Sh. Subhash Panwar 

Mobile no-9410393545 
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Mis lrcon International Limited 
Bairagi Camp Parking Kankhal 
Di8tt Haridwar 

h- ildcar4li4 lf\11'1' ii ~ i iii flif ill ~ ti &iiiilli Wi1ir a (Consent to 
Establish) ~I . 

~' 
~ 3tmcrff ~ 3fri ~ tr;r ~ 10.10.2022 ~ q5if W 3m3I i6 gffllllt, ~ 

~ ~ hr ~, ~ ~ llfqlc{ • '* q;iq:zofk ~ i ~ i ftl•Am ~ 
mif \Fi ~ mil <5 • 31§Q161cif lift ffif ii m • ~ ~ ~ tri (Coment to 
Establish) Pfin ~ iiJRII JI . 

~ Q ftlMfaiftm ~ 1hiVif ~ il1t tr ~ ~ oil 'l8f l;-
Bairagi Camp Parking l<ankbal Distt Haridwar 
-, Mix Concrete -300000 MT/Month 

Cement water Sand aggregate-2200000 MT/Month 
Nil. .. 
Nil. 
Category-Green; Scale-Small, Investment-Rs 67 Lacs. 

• ~ ~ "al ~ aft 11ifR i ~ ffl lR ~= ill1\'filT ~ ~ -a m il>lil1 &lifNcS 
Al 
2. 3ffl it tl8ft ~ cra=;f, ~' • ~t ~ §~Uj ffl nelT ilJi ~ Poi4f51Uf ct 
~ • arTQiff i ct art m fitt)t P 54fc.ilci a1 ~ iOJ • crac1t m8a- clclS ~ 
~iRI 

s. a ~ it q~bttOJ -~ ffif ~ 11RoH· llti-'fP?;" •• ftls- trJ TM-i- u1trr 51ii'-'t ~ 
cff! 31ifot<titf q) 3ratli@ ~ (CCA) VJ1<f ii' <Pl 'i I 8rct l?ci llfi ~ {CCA) 11l1<f <Ri 
~ ~ it ~ 1IRi1IJ m lit rcn. i asar -a cl5if 2 ~ li Pot~lfta -.ria ~ tri • 
~ " veiw ~ q3f ~ ~ §l? tlf itilcncijq • 3ldfi1q) '6111T cR tt. ., ~ • 
~ i5f Sifliolil iii iRal' t m 3ifff ~· i ._,.. wlfatclill ~ 3Taaa@' • ~ tbiw 
~ M qi ~ lB fMffis -..,q,tft cit utr ~ tr 
JmcJf if llfmur ~ "8 \cf ~ <Pli!Udll IRT - c6f Pl~etDf fie ~ i5Jro I 
~ ~J m 1.0 m;otittoAt.r i 3llo d ~1 ~~ill' 3ftcr ,mar ct1 ~ 
~ t ~ i a1<Pf?le it ftka,~n ~ ~ 1 

~ -li!IIQotlef ~ tr,J tm1 ~ ig ~ }1 ~Diets ~ -al l1f1n UJtiT "it 3im ~ 
-a ffl ~ Pat:m,Da ottt ~ ulfij r 

'f. ~~ts~~•~ci3liftlifmhMt 
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t 2. 3iltJl 'a) &d~lc6,Qfuid>ofi4 ~ faPotcRfOJ, ~ l?ci wmJ ~ 1 989 i!5T t05r ~ 'GR I 
1a. ~ if Wffl ~ ~ ~ ~ lri aerr ~ mar ~ i if~~ i 
~ ~ Q;l 'SttQi ~ ~I 

14, D -if at)t c1t tt<lf~ <6 ~ ~- 'Qci ~ ~ ~ ~ c6\' ~ ~ 
aJtt c5T mm1 

15, ~ R 'f'f¥tfcl ct ~. ~ fl1fnJ mfr ~ ~ ~ a I . 

t 6. ~ Rl!Qaud ~ tr,{ m,r Ready Mix Concrete by Mixing~ it ~ '80-t ~} j · 
3i'clrold ~ '(!a ~ ffi@r ~ ~ i I 

J 7. 3lmn' mr ~ ~1qa112f ~ ·cbltifot~ ~Efc6Rt ~ <J Wt~fcll.f",itf i:r0-1235 & t 236/ 
~ ~-2022 ~ 13.09.2022 t 3fdroT ~ ~ iffl' «ft t, 

18. JtJ1'JT if ilt ii \<1f¥fa c5 mT ~ t?itdl~cbtul~ ~ c1xTN oft\' ~ ~ I 
t9. clfi ~ ~ urar ~ 'Qci- ~ ~ ~ ~ ra{iJ@ c#r w ~ !1 mar~~ 

fctmm 11 ~ ~ Jllt(f ~ ~ ~I 

20. m ~ ~ $tcff0r ~cat~ ~tffi cf>11 . 

21. ~~ ~ tg ~ 3!'..-u@ ~nmcbtOl 11 ~ ~ m1<f ~ ~ <fR't 
22. JmW cyi1fk.ct, ~ ~) n 2016 11 ~ ~ q;r ~ ~ ~ ullt1 
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- · Uttarakhand Pollutlon ontrol Board 

Regional Offlce,lloorkee, 

Irrigation Design Baikling, Canal.R"Oad 

Roorkee (Barldwar>, Uttarakhalld 247667 

Provisional Consent Order (CCA) 
• 

Besides streamlining and simplifying of regulatory regimc,Uttaraldwld Pollution Control Board has takn initiative in from of introduction of Consolidated 

Consent and Authorimtion (CC&A} whioh provides for a one &bot application and elearanee of the consenlS under Water Act.Air Act and Authorization under 

Hazardous Wastes Rules for a period of S yeaJS.Cooaolidatcd Qmacnt and Authoriatlon Bovd iaucl comolidalad coment and Authorization to an induatrial umt 

for aperatlon of plant/can:ying out industrial activity spocifying following eoncliliou. 

'-· 
Consolidated Consent and Authorisation 
tn exercise of the power confcm:d under scetioo-25 of the Water (Prevention and Control of Pollution) Act-1974, under section-21 of the Air (Prevention and 

Control of Pollution)Act-1981 

and Authorization under rule 3(o)& S(S)ofthe Hazardom Waste (Management, Haadling and Transboundary Movement) Rulesit,~008 fiamcd under the 

B(P)Aet-1986. 

Alld whereas Board has received consolidated Application No.(CtO:CCA-Freah) 3206213 and Dared 08/12/2,022 for th:e <:onsolidated consent and 

authori7..ation(CC&A) of tbis Board under the provisium / rulea of tho aforesaid Ac~ Consent & Authorization is hereby iraDled as under. 

CONSENT AND AUTBORISA TION : (under &., pnmaiona / ralea of tbe afonaid environmental acts) 

To 

Mis MIS IRCON INTERNATIONAL LIMITED 

BAIRAGI CAMP PARKING KANKHAL DISTI HARIDWAR 

Tehsil: Haridwar 
District~ Harldwar 

- Phone No: 9805309622 

"" Consent Order No: 3206213 Fresh Valid upto: 31/03/2023 

All Conditions under the AIRACT-1981 WA1ERACT-1974 HAZARDOUS ACT-2008 shall be Applicable to you as mentioned 

in the detailed Consent Order *** 
GENERAL CONDITIONS :-

a) This order is provisional order and detailed order is COASidercd as final. 

b) All Ille conditions & provisions under the Water Act 1974, the Air Ac:t 1981 and the Environmc.nt (.Protection} Act Ji,Ytl9&o 111111 I.be .rula ullldc 11K>nl uod~r isbQU 

be complied with 

ci) All tho conditions & provisions: under the Ha2ardous W'aate (Management, Handling and Trans boundary Movcmoat) Rules 2008 as atncnded shall be complied 

d) The applilllffl shall provide portholes, ladder: pl~ etc at cbimney(s)' for inonit.oring tllC air emissions and the same shall be open for inspection to/and for 

usu uf Bo11rdiiKa staff. Tbe chimney(s} ventuttached to variouc IIOUl'CeS of emission shall be designed by oumbcta web as S-1, S-2, etc. and these shall be 

pa.int~ displayed to filcilitate identification. 

e) The indusliy shall take adequate measures for control of noise levels from its own sources within the spremises so as to maintain ambient air quality standards in 

i:cspcct of noise to less than 75dB(A) during day time IIJld 70dB(A) during night time. Daytime_is reckoned in between 6 a..m and 10 p.m. and nighttime ia 

reckoned between 10 p.m. and 6 a.m. 
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f) In case of chaap of ownership/management the name and address of the new owners/ partners/ direotors/ proprietor or oqwpm~ or wortcing conditions u 

mentioned in the coaaents form/ Older should immediately be intimated to the Board. 

g) Tnduslly sball llave to display data outside the main factory pie with teprd to quantity and nature of~ chcmic:als being baadlod ia the plant, inc 

wuto water and air emissions and solid hazanlous wastes generated within the factory premises. 

h) The CCA d:lall be ptoduoed fo? inspection at the request of 1111 o11ic:eF autborl2cd by the Utfarakhand Pollution Control Boa.rd. 

i) Any lllllUlhoriZlOd olwJ&e in persolll1el, equipment or woming GOllditions as mcntioaod in the CCA order byCCA holdor shall coastitute • bn,ach of this CCA. 

j) Adcqlwo phmtlltion llball bo carriod out all along the peripbe,)' of the inchuitrial premises in such a way 11w the dellsity of plantation is atleaat l 000 trees 

acre of land and a pen belt of S mete.rs width is developed. 

K) The applicanr sba.11 have to submit the returns in pmcn'bed form reprding Wator consumption and shall haVI'! to make payment of water ce111 to U.e B 

under the War Cea: Act- 1m. 

For and on behalf ofi 

Uttarakhand Pollution Control Board 

RORoork 

Sh. Subhash Panwa 

Mobile no-941039354S 
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• - ,M ... UTTARAKHAND POLLUTION CONTROL IOARD 
,.., -i:: Irrigation Design Building campus, Roorkee-247667 (Drstt· Harldwar) 

UKPCB/ROR/Con/l..&412022/ 12 '? 1,- Date: I. =,j1'2. / 2. 2... 
, BE(J,D. POST , 

M/s Jreon Intemational Limited 
Bairagi Camp Parking Kankhal 
Distt- Haridwar · 

CqnsoUcl-.ffAJ;LmnJ, w Opem1. ud .4atb_p,diatiaa hereinafter refenecl ... ,.to .. , •L the CCA 
(Conaolidated Couent & autllorlzadon) (Renewal) under Seetlon-25 of flle "Water 
(Pn¥eation &,,,@ontrol of Pottutied) ·:A:~"t974" and · u_., 'SIRI0~ :21 orut1 ·•mf"{Pmeatloa 
& Control of Pollution) Act, 1981" and Authorization under "Rule-6(2)" or tM "llazanlo119 
u4.<>tbs Wmr, (Maaapment.an,LTran boundar, MP'ement) Rule,,.,20l&notUiecl under 
"Enviroament (Protection) Act, 1986" as applicable (to be referred hereinafter as Water Act, Air 
Act and HW Rules respectiv~ly,..). _______________________ ... , 

CAF ID-S3534 Application No - 3206213 
CCA (Fresh) _ 
Consent 'Ro."AWH- ~ - e; ·· 

• CCA is hereby ~eel to M/• lreon lnf!.rnttJ9~tl. 1".hnited JQ(;at~ It Bairagf Ca.m.p. :e1rlda1 
•· ™ Kankbal, Dutt- llaridwar subject to the provisions of tho Water Act. Air Act and Hazardous 

aad Other Wastes (Management aad Transboulldary Movement) Rule,; 2016 and the orders that 
may be made further and subject to following tenns and conditions :-

1. This CCA is 1ranted for a period apto 31.03.2023 and valid for manufacturing of 
followin ucts with Ca ital Iaveatmeat / Net Assets Values Ra 67 Laa. 

s. CTE Quantity CCA Fresb 
No. Product Quantity 

(Per Month) 
Product Quandty 

(Per Montll) 
1 Ready Mix Concrete 3,00,000MT Ready Mix Concrete 3,00,000MT 

2. Specific Coadltloos under Water Act:-
(i) ne aaatity of effluent dlscharae (KLD):-

Last CCA or CTE · CCAFresla 
Trade Bffluent NJI Nil 

.. .. ,. Sewage 1.0 
(ii) Tnde Effluent Tfe&tmeat and Disposal: - Nil 

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic 
Tanks/Soak pits as is required with reffl'OIICO to influent quantity and quality. 

3. Conditions under Air Act:-
(i) Tho app!ica."lt shaD uso following fuel and install a comprehensive control system consisting 

of control equipment as is required with reference to generation of emissions and operate 
and maintain the same continuously so as to achieve the revel of pollutants to the fo1lowing 
standards :-

S.No Stack 

1. 

attached 
with 

Stack 
height 

Type of 
Fael 

Juel 
Quadty 

Ambient air quality 
1. Susponded Particulate Not to exceed 

matter SP 

,, ~ .. . .... ,i .• . 
I . , . • . .. 

E111U$ioa 
standards 

not to-exeeed 

600pg/M 
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In case of stoppage of functioning of air pollution control equipment, proquction has to be 
stopped inunetlfalely and this Board has to be intimated by /ax/phone/email with a report in 
this regard/() be dispatched immediately. 

(ii) N,!)ise from the D.G. Set and other sourcc(s) should be controlJed by ptoviding an acoustic 
enclosure as is required for meeting the ambient noise standards for night and day time as 
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which 
are as follows :-

Standards for Industrial Area Commercial Area Residential AN!fa Silence Zc)nc 
Noise , level in Day Night Day Night Day Night Day Nilllt 
db(A)Leq time time tbne tiQle time time time time 

75 .,. 70 65 .55 55 4S 50 40 
. Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to-6.00 am . 

4. Condl1iou under Hazardoas and Other Wastes (Management and Tran boundary 
Movement) Rules, 2016:-

(i) The Factory Manager of Mis Ircoa Jnternatlonal Liinited is hereby -~ted "1 .. 
authorization to o~rate a &9illt;x fm collection and storage of Hazardol1s ~. ·· · 

··· Cii) 'I11e imdto:nmtion · is" granted to operate a facility for generatio~ collection and storage of 
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste forwbieh e 
Sebe~hde-1 & Schedule- . authoriation. • , .bd.. .I ed A , 

(iii) The authorization shall be in force for a period upto 31.03.2023 
(iv) The authorizat.i01' is s~m=. tQ the conditioos stated below md 'sucH conditions as may be 

specified in the rules for the time being in force under Environment (Proteedon) Act, 
1986. 

Terms and conditions of autborization:-
(i) The authorimtion shall comply with the provisions of the Environment (Protection) Act, 

1986, and the rules made there under. 
(ii) The authorization and its renewal shall be produced for inspection at the·1'4'quest of an officer 

authorized by the SPCB/PCC. 
(iii)The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 

wastes without obtaining prior permission of the SPCB/PCC. 
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in 

the application by the person authorized shall constitute a breach of his authorization. 
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close 

down the facility. 
(vi) An application for the renewal of an authorization shall ·be made as laid down under these 

rules. 
(vii) The unit shall comply with any other conditions specified in· the guidelines issued by the 

MoEF or CPCB/SPCB from time to time. 

5. This CCA is valid for Mixing process only & Validity of the CCA is subjected to the 
License issued by the District M~etrat~ Haridwar office order No.1235/Assistant Mining,, 
2022 Dated 13.09.2022 

6. Compulsory documeatl to be submitted by the lndustry/Unit:-
(i) Annual return in Form-4 and Waste D1$posal Manifest in Fonn-10 under llaurdous 

and Other Wastes (Management and Tran boundary Movement) Rules, 2016 and 
Tldrd Party Audit Report. 

{ii) Environment Statement in Form-Voflnvironment (Protection) Ru~ 1986. 
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCI/Waste Storage 

Area. 
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA. 
8. Competent Authority roservcs the right to ch~ge/modify/add any time any condition of tills 

CCA. . . 

.• 2. 
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9. 

10. 

11. 

·@,~DI 
l:Jnit has to~mply witri ffii ' oilier general"conaitions as annexed herewidL' Non complian~ 
of any prQvision of this. CCA and provisions of the Water Act, Air Ad and Hazardous 
and~ Wutes (Management and Tran boundary Movement) Rules, 20)6 will 
teSJ!Its in legal action under the aforesaid Acts and Rules. 
Unit bas to submitted Ambient Air Quality report from MoBF accredited laboratory,/ 
Regional office Roorkee lab within three Months. 
Unit bas to submitted co~olian~ ... r:ees>a:t in eV\Q'. ~ 1long ~th ... .ttUIWA~~.,) 
~r Qui)ity R.epore"'' . iL 

Regional Offlcer (Ve) 
Spedftc Condidou; 

1. lbe applicant shall provide ISI mark water meter to eaoh water supply source and shall regularly submit 
returns of water consumption In me prescribed form and pay the cess as specified under Sectlon-3 of Cat Act. 

2. The applicant shall submit audited belllKlO sheet of the unit at n end of each financial year so that fee 

submitted by the applk:am could be assosaed. . 
3. The applicint shall ~ .~rt,s .in t!tc .. ~~~y/1~,md .m9UJtios such .. as Jaddcr,., P~Gtm; etcr.~ e,t. 

: ' ·:;-~-n,ji"monito,ing the •omissions atuHhe' same'sha'lf'/be··~ foi' i~fhufct use at alt dmos by 
the Board's staff. The chimney/stack ·attached to various sources of emission shall be designated by numbers 
auob aa S-1, S-2 etc. and these shall be painted/ displayed to facilitate identiftcation. 

4. The industry shall ensure interlocking of air pollution control devices and. production proce$SCS. 

5. A Solid wutes generated from ~ industry bai to bo disposed in manner so that contamination of surface 
water bodles/ground water/soil etc. does not t.ake place. 

6. The industry shall 18ke adequate measures to eontrol of noise from its own source so as to comply with the 
9t8ndan:ls as may be applicable. 

7. The applicant sbaD devolop tbreo rows of green belt on the premises with plant .species as suaested by the 
Central Pollution Coatrol Board. 

8. Tho industry shall strictly adhere with the specific and general conditions issued with CCA order. Any 
violation of stipulated eonditions may attract legal action under the provisions of Water Act, Air Aet and 
ltnvlronmenttproteetloll) A.et and Rules made there under. 

9. _The industry shall ensure all ,afety measures and shall undertake periodical UH181111Rt by the competent 
authority. . 

10. Unit shall ensure manifest system in Form-IO of Hazardous and Otber Wastes (Manaaement and "Tran 
boundary Movement) Rulee. 2016 while <Usposing hazardous waste. 

11. Hazardous waste sh9ulcl not be stored beyond a period of90 days. 
12. The Stone Crushing units/Screening Plants/Pulverisers shall strictly follow the Provisions of the Ulltmlldltmd 
~ Cnw,.,, St:twtliaB Plant, Mobl/4 StoM Cnaller, MobUe Screening P""'4 PlllvlM!I Pllull8 Hot Mix 
PIMt, B--, -* Plllllt .4nllg;ya Polley, 2810 promulgated by the State Government and shall obtained 
necessary permission from the competent authority with in stipulated time specified in Anugya polley-2020. 

tl. Tho Unit shall submk copy of AMF Renewal to tllis office. In eate ol Noa-renewal or An"11• from the 
Competent _A.utborhy and .. exiating Stone CPader Poll~, thla CCA .a.an aad wltbdna-wo. 

14. This CCA valid for crusbing of raw material (River Bed Materials) obtained ftom legitimate sources only. 
IS. The unit shall not operaw during night hours u defined under Noise Rulcs-2000. 
16. Tho unit sball ensure proper installation and operation of pollution control measures as required in uncl« the 

Environment (Protection) Rules, 1986 so that ambient air quality not exceed prescribed limit at any time. 
17. The unit shall not increase the production capacity as given in this CCA without prior pennission of tho Board. 

18. Tho Unit shall strictly comply with the provisions of the Water Act, Air Act & Environment (Protection) Act 
and Rules made there under. 
General Condfflo111t-

l. The appUcant shall get analyse tho samples of effluent/emission/hazardous wastes at least once in a three 
month ttom the laboratory rccognmd by the M~F-~_sbaJl ~rt to the UEPPCB. -. ... . . •. 

. : ' . .... ., · .· 
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2. The ig,plfcant shall however, not without the prior consent of the Board bring into, use any new or altered 
outlet for the discharge or effluent or pses emission or sewage waste from the unit. 

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point The applicant 
shall provide discharge measurement equipment at final di~ point. 

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receipt of this CCA. If. at any point of time, it is found that the industry is not 

complying with stipulated conditions or any further direction/lD8truction iesuod by tho Board. lc,gal ~on 
shall be initiated against the applicant. 

S. The i,pplic:ant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak1>roof. 
6. The industry shall provide uninterrupted entry to the STP's/ETP's inlet and outlet points, Air Pollution Control 

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures. 
7. The industry shall provide "Inspection Book" at the time of inspection to the Board's officials. 
8. Wbcnevtr due to any accident or other unforeseen act or event. such emission occurs or is ap~ to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all other 
c:once:rned offlees. In case of faib.n of pollution control equipment. tho prodllCtion process connected to it 
shall be stopped with immediate eft'oct. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 

10. In ca.~e of any damage to the agricultW'e productivity, human habitation etc. by the operation of industry, it 
shall be imperative to stop production in the industry with imm,edfato effect and such · information shall be 
reportad to Board"s offices. The industry shall be liable to pay compensation alSQ in such cases as decided by 

the Competent Authority. 
11. The applicant shall apply befOl'e the 60 da)'S of expiry of CCA or any change in production types/ production 

capaeity/manufacaning process/capacity enhancement etc. or any change in effluent discharge point or 
emission point. 

12. The Board resel'VO$ the Fipt to revoke/add/modify any stipulated condition issued along wi1h CCA, aa may bo_ 
necessary. 

13. The person authorized shaU not nnt. lend. sell. transfer or otherwise transport the hazardous waste \lrltbout 
obtaining prior permission of the Board. 

14. Aity unauthorized change in personnel, equipment as working condition as mentioned in the application by the 
person aufhorizcd shall constitute a breach of his autbori7.ation. 

15. It is the duty oCthc authorw:d person to take prior permission ofthe Board to close down the facility. 
16. The authorization is valid for temporary storage ofHaz.ardous Waste within premises only. 
17. The authori2'Jed agency shall en,ure that on-line data with regard to quantity and nature of hazardous chemicals 

being used in the plant as well as air emission and waste generated within premises is displayed on Display 
Board of size 6x4 feet out side the main factory gate within premises. 

18. It is duty of the authorized person to take prior pennission of this Board to close and cleanup the facility fot: 
treatment, storage and disposal of~ 't8*· · 

19. The applicant shall maintain record ofhamrdous waste in Form-3 and shall submit annual return in Jl'orm-4 on 
or before the 3o* day of 1une following to the ftnancial year to which that return rotates. 

20. In no case any hazardous waste shall be disposed off on land. in any drain, or into any water stream. All spil1age 
must also be safely collected and stored. · 

21. Bofore the hazardous waste is stored or dumped in tbe facility. applicant must conduct a detailed physleal and 
cbemical aulysls or hazardous waste sample and report to the Board. 

22. Dried hazardous :.ludgo from the process in the plar,t shall be stor~ in double llned HDPE pit constructed 
with R.C.C or such material whkh does not react wltb tbe waste contained la It. 

23. 'Ibe storage area should be fenced properly and Sign/Notice '808M indicating 'Danger' and ~Hazardous' shall 
be displayed at appropriate position both in Hindi and English. 

24. The industry shall sti.>ro non-ferrous metal waste. used oiVspent oil waste in seated drums placed on impervious 
floor under covered shed. Haardous waste if required shall be sold only to Registered Reeyden/Ro-
procaaon. - . 

25.ln ~ of any transportation of~ waste. the details in Form-10 of the Hazardobs and Other WQtes 

IM-'aad Tran boandaryM-1)~.~'.: ~I ~submittodto11lo~ " 

.• c • •• ~L-
. ,::.':··-· . ,<·:: 0 ~~) 

' ,. ,1 ... ... : .'::;.: 

. ..·~ \.,, •: 
1-...,, _______ ......:::., ________ :.4,( .· 

• 

-
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REGIONAL OFFICE 
un ARAKHAND POLLUTION CONTROL BOARD 

Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) 

IHIZIE @ 

G2· 
K.PCB/ROR/Con/J-84/2023/ I 3Cf Date: oi .~2023 

To, 
Ml Ircon International Limited 
Bairagi Camp Parking Kankhal 
Dis tt- Haridwar 

REGD. POST 

Con olidated Consent to Operate and Authorization hereinafter referred to as the CCA 
(Con olidated Consent & authorization) (Renewal) under Section-25 of the "Water 
(Prcnntion & Control of Pollution) Act, 1974'' and under Section-21 of the "Air (Prevention 
& Control of Pollution) Act, 1981 " and Authorization under "Rule-6(2)" of the "Hazardous 
:md Other Was te (Management and Tran boundary Movement) Rules, 2016" notified under 
• Environment (Protection) Act, 1986" as applicable (to be referred hereinafter as Water Act Air 
Act and H W Rules respecti el ). 

,--------------------- -------, CAF ID- 53534 
CCA (Renewal) 
Consent No. A WH-

Application No - 3318979 

i h reby granted l Mis freon International Limited located at Bairagi Camp Parking 
Kankhal. Distt- Haridwar subj ect to the provisions of the Water Act, Air Act and Hazardous 
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that 
ma) be made further and ubject to following terms and conditions:-

I 
I 
I 

1. Thi CCA i granted for a period upto 30.09.2027 and valid for manufacturing of 
f. II d . h C . I I / N V I Rs 70 L · o owing pro ucts wit ap1ta a vestment et Assets a ues acs. 

I Last CTE/CCA Quantity CCA Renewal J 

I No. Product Quanti ty Product Quantity 

I I (Per Month) (Per Month) 
I 1 I Ready Mix Concrete 3,00.000 MT Ready Mix Concrete 3,00,000 MT I 

2. Specific Conditions under Water Act :-
(i) The daily quantity of effluen t di cha rge (KT,D):-

Last CCA or CTE CCA Renewal 

Trade Effluent Nil Nil 

Sewage 1.0 1.0 

(i i) Trade Effluent Treatment and Disposal: - ii 

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehen ive Septi 
Tanks/Soak pits as is required with reference to influent quantity and qual ity. 

3. Conditions under Air Act:-
( i) The applicant shall use following fuel and install a comprehensive control system consist ing 

of control equipment as is required with reference to generation of emissions and operate 
and maintain the same continuously so as to achieve the level of pollutants to the following 
standards :-

. No 

1. 

1. 

Stack 
attached 

with 

Stack 
height 

t 

Type of 
Fuel 

Fuel 
Quantity 

Ambient air quality 

Suspended Particulate Not to exceed 
matter SP 

Emission 
Control 

E ui ment 

Emission 
standards 

not to exceed 

600µg/M 
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5. 

6. 

' J, 

8. 

(ltiitlij 
ln case of stoppage (~{/1mctioning of air pollution control equipment, production has to be 
stopped immediately and !his Bl)artl has to be intimated byjaxlphonelemail with a report in 
this regard to be dispatched irrrmediateZv, 

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic 
enclosure as ls required for meeting the ambient noise standards for night and day time as 
prescribed for respective areas/zones (Industrial. Commercial, Residential, Silence) which 
are as follcnvs :- · 

· S!anda~~·· for ! Industrial ,.\;ea lcommercial Area Residential Area 1-~;z;;e~J 
Noise Jev('I in r-Day I NlghtT Day I Night Day l Night l Day : Night ) 

d.· b(A) L.eq . . . ; time 1 time -·f time= time ti!]le I time j tim4~!.....,.,, 
-:-·"-···-·-·-c----,--L 75 1 70 , 65 __ L . 55 55 i 45 l 50 40 -1 
[\,\ from 6.00 a.m. lo IO 00 p.m., Night time. from W.00 p.m. tn 6.()() o.m. 

4. Conditions under Hazardous and Other \Vastes (Management and Tran boundary 
Movement) Rules. 2016:-

f i l fhe Factory Manager of Mis lrcon lnternational Limited is hereby granted an 
a:1tl10rizatit:n t\1 operate a facility for collection and storage of Hazardous wast~s. -
I he authonzat1on 1s granted to operate a facility for generation, collection and storage of 
hazardous wastes "" ithin facto!) premises for ti:)110\ving category of wastes :-

1 S.~o:: Cat~gory- Quantity of Waste for which Mode of 
L~i--~edufe:!_& Schedule-II) authorization is being issued (MTA) Disposal _ _J 

(iii) The authorization shall be in force for a period upto 30.09.2027 · ·---
(iv) The authorization is subject to the conditions stated below and such conditions as ma" be 

specified in the rules for the time being in force under Environment (Protection) Act, 

1986. 

Terms and conditions of authoriz.ation:-
The authorization shall comply vvith the provisions of the .Environment (Protection) Act. 

1986. and the rules made there under. 
! ii) The authorization and its renewal shall be produced for inspection at the request of an onicer 

authorized by the SPCB/PCC. 
(iii) The person authorized shali not rent, lend, sell, transfer or otherwise transport the hazardous 

\11astes v,ithout obtaining prior permission of the SPCB/PCC. 
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in 

the application by the person authorized shall constitute a breach of his authorization. 
(vl It is the duty of the authorized person to take prior permission of the SPCB/PCC to close 

down the facilitv. 
(vi) An application ·for the rene,val of an authorization shall be made as laid down under these 

rules. 
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the 

MoEF or CPCB/SPCB from time to time. 

This CCA is valid for Mixing process only & Validity of the CCA is subjected t? the 
License issued by the District Magistrate, Haridwar office. order No. 1235 & 1236/ Assistant 

Mining-2022 Dated 13.09.2022 . 
Compulsory documents to be submitted by the Indust.ry/U~1t:-
(i) Annual return in Form-4 and Waste Disposal Mamfest m Form-10 under Ha

7
,ardous 

and Other \Vastes (Management and Tran boundary Movement) Rules, 2016 and 

Third Party Audit Report. . . · 986 

{
ii) Environment Statement in Forrn-V of Environment (Protection) Rules, 1 ·s 

. f h CCA h t ph of ETP/APCs/\Vaste torage 
(iii) Quarterly compliance report o t e , p o ogra 

Area. 1 f CCA well in advance of 60 days of expiry of this CCA 
Unit has to apply for renewa O 

• ht t h / d'fy/add any time any condition of this 
Competent Authority reserves the ng O c ange mo 

1 

CCA. ~/~~, ~~0 
/~•-.:;; lf"~'). ,_J". '£\ "''"',. ~ ~ 

il :.": ··,:...:J,.,,.:.b..:\'~1--------------
:~· i .~"1, .... :-·1 

r\ ,. ' ';l) /i!, <\>' : iJ,{i ! 
' • J<>- '.'/ Ii 
' . .y .(.I 

•, 
"~;:, 
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10. 

I L 

nit ha to :~mply \ i~h the other general conditions as annexed herewith. 'Non compliance 
of an pro 1s1on of th,s CCA and provisions of the Water Act, Air Act and Hazardous 
and O!her Wast_es (Management and Tran boundary Movement) Rules, 2016 will 
re ult m legal action under the aforesaid Acts and Rules. 

ni~ has to submitted Ambient Air Quality report from MoEF accredited laboratory/ 
Regional office Roorkee lab within three Months. 

nit ha to submitted compliance report in every year along with Bal~& Ambient 

o L1 ce (lie) 

Air Quality Report. ~ 

Copy to : - Member Secretary, Uttarakhand Pollution Control Board, Dehradun for Kind 
information. / 

Specific Conditions: 
Regional Officer (1/ c) 

1. The applicant shall provide ISl mark water meter to each water supply source and shall regularly submit 
returns o water consumption in the pre cribed form and pay the cess as specified under Section-3 of Cess Act. 

2. The applicant shall submit audited ha.lance sheet of the unit at the end of each financial year so that fee 
submitted b the applicant could be assessed. 

3. The applicant shafl provide ports in the chimney/stack and facilities such as ladder, platform etc. as per 
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times b, 

the Board 's taff. The chimney/stack attached to various sources of emission shall be designated by numbers 
such as -1, -2 ere. and these shall be painted/ displayed to facilitate identification. 

4. The indu try hall en ure interlocking of air pollution control devices and production processes. 

A olid wa te generated from the industry has to be disposed in manner so that contamination of surface 
water bodie 1ground water/soil etc. does not take place. 

6. The indu tr; hall take adequate measures to control of noise from its own source so as to comply with the 
tandard a ma be applicable. 

The applicant shall develop three rows of green belt on the premises with plant species as suggested by the 
Central Pollution Control Board. 

8. The industry hall strictly adhere with the specific and general condition issued with CCA order. Any 

violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and 
Environment (Protection} Act and Rules made there under. 

9 The industry shall ensure all safety measures and shall undertake periodical assessment by the competent 
authority. 

JO. nit shall ensure manifest system in Form-10 of Hazardou and Other Wastes (Management and Tran 

boundary Movement) Rules, 2016 while di po ing hazardous wa te. 

I I. Hazardous waste hou Id not be stored beyond a period of 90 days. 

12. The tone Crushing units/Screening Plants/Pulveri ers hall strictly foll ow the Provisions of the Uttarakhaud 

Stone Crusher, Scree11i11g Plant, Mobile Sto11e Crusher, Mobile Screening Pl1111t, Pu/vise, Plants Hot Mix 

Plant, Ready mbc Pla11t Anugya Policy, 2020 promulgated by the State Government and shall obtained 

necessary permission from the competent authority with in stipulated time specified in Anugya policy-2020. 
13. The Unit shall submit copy of A1111gya Renewal to this office. In case of Non-renewal of A,mgya from the 

Competent Authority under existing Stone Crusher Policy, this CCA shall stand withdrawn. 
14 . This CCA valid for crushing of raw material (River Bed Materials) obtained from legitimate sources only. 

15. The unit hall not operate during night hours as defined under Noise Rules-2000. 

16. The unit shall ensure proper installation and operation of pollution control measures as required in under the 

Environment (Protection) Rules, 1986 so that ambient air quality not exceed prescribed limit at any time. 

I . The unit shall not increase the production capacity as given in thjs CCA without prior pennission of the Board. 

18. The Unit shall strictly comply with the provisions of the Water Act, Air Act & Environment (Protection) Act 

and Rules made there under. 

General Conditions:-
!. The applicant shall get analyse the samples of e•fU.t:sell1tte:mi.s· sion/hazardous wastes at least once in a three 

month from the laboratory recognized by the Mo- rt to the UEPPCB. , 
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d b , , 1 use anv new or altered 
,hall h,>wevcr, not without the prior consent of the Boar nng !11 ° ., 

!lw nf effltwm or gases emission or sewawt waste from the unit. , 
, ' , ~ , , 1 , d'. sal point The appllcant ,, ,isle water and dom('Slic waste water shall be disposed 3omt y at one ispo · · 

t1,~r,h::1rn,. measurement equipmt>nt at final disposal point , , 
sfo1H comply with condi!ions of this CCA and submit compllance report ot stipulated 

conditions 1nihm 30 days of receipt of this CCA If; at any point of time, it is found that the lndustl) 15 not 
,\ ith stipulated conditions or any further direction/instruction issued by the Board. legal action 

the applicant 
shaH 1m1lntain house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 

,hall provide uninterrupted entry to the STP's.JE'fP's inlet and outlet points, Air Pollution Control 
and stack for smooth :;ampling!monitoring of efficiency of pollution control measures. 

strnl1 provide "Inspection Book" at the time of inspection to the Board's officials. 
8 \\ hcne,et due t,) any accident or other unforeseen act or event, such emission occurs or is apprehended !O 

excess 1>f standards laid do\vn. such information shall be reported to the Board's offices and all other 
,:,,,h:t'rned ollices. In case of failure of p<:>!lution control equipment, the production process connected to it 

bt· stopped with Im.mediate effoct 

shall operate in a manner so that aH emissions be emitted through designated chimney.stack 

to !he productivity, human habitation etc. by the operation of industry, it 
to s!op production in the industry with immediate effect and such information shall be 

ro Board·, offices. The industry shall be liable to pay compensation also in such cases as decided h, 
nmni>tPnl Authority. 

en1Jssior 

shall apply before the 60 days of expiry of CCA or any change in production types/ production 
manufacturing process/capacity enhancement etc. or any change in effluent discharge point or 

i: Board resenes the right to revoke/add:modify any stipulated condition issued along with CC A, as may be 

authorized shall not rent, lend, se!l, transfer or otherwise transport the hazardous waste without 
permission of the Board. 

unauthorized change in personnel, equipment as working condition as mentioned in the application by the 
person authorized snail constitute a breach of his authorization. 

Is ,he of,he authorized person to take prior permission of the Board to close down the facility. 
The m1thoriz3tirm is valid for temporary storage of Hazardous Waste within premises only. 

t - The authonzed agency shaH ensure that on .. fine data \\'ith regard to quantity and nature of hazardous chemicals 
used in the plant as weli as air emission and waste generated within premises is displayed on Displa) 

Board of size 6x4 feet out side the main factory gate within premises. 
l 8. It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for 

treatment. storage and disposal of hazardous ,vaste. 
q The applicant shall maintain record of hazardous waste Fonn-3 and shall submit annual return in Form-4 on 

or before the day of June following to !he firmndal year to v;hich !hat return relates. 
W. ln no case any hazardous waste shall be disposed in any drain. or into any water stream. All spillage 

n:wst also be safe!) collected and stored. 
2 l Before 1he hazardous waste is stored or dumped m the applicant must conduct a detailed physical and 

chemical analysis of hazardous waste sample and report w the Board. 
22. Dried hazardous sludge from the process in the plant shall be stored in double lined HOPE pit constructed 

with R.C.C. or such material which does not react with the waste contained in it. 
23. The storage area should be fenced properly and Sign/Notice B()ard indicating 'Danger' and 'Hazardous' shall 

be displayed at appropriate position both in Hindi and English. 
24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious 

floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re­
proressors. 

25. In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes 
(Managem,., and Tnm boundary Mmment) Rules, 2016 shall be submitted to lh~ • 

R~on!~ 
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